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CHHATTISGARH ACT
(No. 28 of 2004)

CHHATTISGARH UPKAR (SANSHODHAN) ADHINIYAM, 2004
An Act further to amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of 1982).

Be it enacted by the Chhattisgarh Legislature in the Fifty-fifth year of the Republic of
India as follows :-

1. (1) This Act may be called Chhattisgarh Upkar (Sanshodhan) Adhiniyam, 2004. Short title and
commencement.
(2)  Itshall come into force from such date which the State Government may appoint in the
notification,

2. InSection 3 of Chhattisgarh Upkar Adhiniyam, 1981 (No. | of 1982) (herein after referredto = Amendment  of
as the Principal Act) :- Section 3.

(1) In sub-section (1) of Section 3 of the Principal Act for the words “One Paisa™ the
words “Five Paisa” shall be substituted.

(2)  After sub-section (1) of Section 3 of the Principal Act the following new sub-section
(1-a) shall be inserted, namely :-
“(1-a) every producer of electrical energy shall pay to the State Government an energy
development cess at the rate of ten paisa per unit on the electrical energy sold or
supplied to a consumer or consumed by himself or his employees by his captive
power unit or diesel or other generator set of more than 100 Kilowatt capacity during
any month;

Provided, that no cess shall be payable in respect of electrical energy consumed
by;

(1) the Government of India for consumption by that Government;
(ii) the Government of India or a rallway company for consumption in the

construction, maintenance or operation of any railway administered by
the Government of India,
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(iii) the State Government for consumption by that Government;

(iv) a Rural Electric Co-operative Society registered under the Chhattisgarh
Co-operative Society Act, 1960 (No. 17 of 1961); A

(v) the local bodies including Municipal bodies and Panchayats for
consumption in public street lamp or lamps in any market place or water
works or any other places of public resort maintained by such bodies;

Provided futher that the amount of energy development cess shall be
collected by the Chhattisgarh State Electricity Board or any other
institute authorized by the State Government and the amount so collected
shall be made available to the State Government.

Note:- For the purpose of defining captive power unit the definition
included in the Electricity Act, 2003 may apply.”
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CHHATTISGARH ACT
(No. 19 of 2010

CHHATTISGARH UPKAR (SANSHODHAN) ACT, 2010
An Actforther to amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of 1982).

" Be it enacted by the Chhattisgarh Legislature tn the Sixty-first Year of the Republic of
India, as follows :- '

1. H This Act may be called the Chhattisgarh Upkar (Sanshodhan) Adhiniyam,
2810,

(2)  Itextendsto the whole State of Chhattisgarh.
(3} It shiall come into force from the date of its publication in the Official Gazette.

2, In sub-section (1} of Section 3 of the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of
1982) for the words “Five Paisa”™ the words “Ten Paise” shall be substituted,

‘Short title, cxtent
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sub-section (1) of
Section 3.
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CHHATTISGARH ACT
(No. 11 of 2012)

| CHHATTISGARH UPKAR {SANSHODHAN)} ADHINIYAM, 2012

An Act further to amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of
1982). ' .

Be it enacted by the Chhattisgarh Legislature in' the Sixty-third Year of the Republic
of India, as follows . — :

= S H This Act may be called the Chhattisgarh Upkar (Sanshodhan} Adhiniyam,
’ 2012.
{2) It extends to the whole State of Chhattisgarh.
(3} It shall come into force from the date of its publicaiion in the Official
Gazette. '
2. After clause (ii) of proviso to sub-section (1) of Section 3 of the Chhattisgarh Upkar-

Adhiniyam, 1981 (No. 1 of 1982), the foliowing shall be inserted, namely ;-
“(iil)  sold or supplied to the domestic BPL connection consumer.

{iv)  sold or suppiied to the eligible agriculture irrigation pump connection
consumer under Krishak Jivan Jyoti Yojna or any scheme with a similar
purpose as the State Government may notify, up to prescribed limit of free
electricity consumption. ' '

(v) sold or supplied to the eligible unit/entrepreneurideveloper under Special
Econemic Zone Policy notified by the State Government.”

]
+
™~

Short title, extent
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Amendment of
Section 3.
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CHHATTISGARH ACT
(No. 22 of 2013)

CHHATTISGARH UPKAR (SANSHODHAN) ACT, 2013
An Act to farther amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of 1982)

Be it enacted by the Chhawtisgarh wgmlatr:re i the b:xty-fbmh Year of the Republic
of India, as follows :—

). (1)~ This Act may be called the Chhattisgarh Upkar (Sanshodhan) Adhiniyam,
2043, .
2} It extends 1o the whole State of Chhattisgarh.
{%) 11 shall come into force from the date of its publication in Cfficial Gazette.
2. After clause (v) of proviso to sub-section (1) of Section 3 of the Chhattisgarh Upkar

Adhiniyam, 1981 (No. | of 1982), the following shall be added, namieiy -—

-“(vi)  Consumed or used by any generating company, in which the State Govern-
ment holds at ieast twenty six percent eg guity, by it or sold or supplied to a
Distribution Licensee owned by the Go\ erriment. :
Expianation,—

1. For the purpose of this Section, equity holding by a Govemment
‘Company in its Subsidiary Company shall be deemed to be equity
holding of the State Government, '

2. “Distribntion Ficensee™ shall have the same meaning as defined .

under sub-section (17} of Section 2 of the Electnmty At, 2003
(No. 36 of 20{)3\

3. - “Generating Company” shali have the same meaning as defined
under sub-section (28) of Section 2 of the Blectricity At, 2003
-(No. 36 of 2003) '

4. “Government Company™ Shall have the same meaning as in sab-

section (31) of Section 2 of the Electricity Act, 2003 (No. 36 of .

2003).

Short title, extent
and commencernent.

Ameondment of
Section 3.
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CHHATTISGARH ACT
(No. 2 of 2023)

THE CHHATTISGARH UPKAR (SANSHODHAN) ACT, 2022.

An Act further to amend the Chhattisgarh Upkar Adhiniyam,

1981 (No. 1 of 1981).

Be it enacted by the Chhattisgarh Legislature in the Seventy-

third Year of the Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh
Upkar (Sanshodhan) Act, 2022.

(2) It shall come into force from the date of its

publication in the Official Gazette.

2. For Part-Ill of the Chhattisgarh Upkar
Adhiniyam, 1981 (No. 1 of 1981),
(hereinafter referred to as the Principal
Act), the following shall be substituted,
namely:-

“Part-IIT
Cess on transfer of Immovable Property
8. In this part the term "Immovable

Property’ shall have the same
meaning as assigned to it in the
Transfer of Property Act, 1882 (IV of
1882). )

9. (1) There shall be charged, levied and
paid a cess as per Schedule ?appended
to this Act on transfer of immovable

property by way of sale, gift,

usufructuary mortgage or lease for a -

Short title and
commencement.

Amendment of
Part III.
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period of thirty years or more:

Provided that the exemptions
under the Indian Stamp Act, 1899
(No. II of 1899) shall, mutatis"
mutandis, apply to the same extent in
relation to the cess under this Act as
they apply to duty chargeable under
that Act as if the cess were a duty

chargeable under that Act.

(2) The cess charged and levied under
sub-section (1) shall be paid and

recovered alongwith the registration of

" instrument of transfer of immovable

property. The payment of the cess,
shall be denoted on the instrument of
transfer by affixing stamps issued
under the Indian Stamp Act, 1899
(No. II of 1899).

(3) The cess shall be payable by the
person by whom the stamp duty
under the Indian Stamp Act, 1899
(No. II of 1899), is payable.

(4)Notwithstanding anything
contained in the Registration Act,
1908 (XVI of 1908), no officer
thereunder shall accept = any

document for registration unless the

- cess charged and levied under sub-

section (1) is ;paid in full.
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(5) The provisions of Section 48 of the
Indian Stamp Act, 1899 INo. I of
1899) shall apply to recovery of
cess under this Part as they apply
to recovery of duties and penalties

under this Act.

(6) The proceeds of cess shall be
applied to rural development fund
and for the purpose related to
Chhattisgarh Employment Mission
& Rajiv Mitan Club Scheme.

The revenue received from the
cess shall be distributed in the

prescribed manner.”

3. After Section 11 of the Principal Act, the Addition of
following Schedule shall be added, Schedule.
namely:- |

"SCHEDULE

Cess of Instruments
[See Section 9(1)]

Sr.  Descreption of Descreption Cess
No. Instruments of Property

(1) 2) 3) (4)

1.  Sale, Gift, On transfer At the rate of 12
usufructuary of percentum of the
mortgage or immovable amount of stamp
lease for a property duty with which
period of thirty instrument of such

~ years or more transfer - is
chargeable in
accordance with

the relevant Article
in Schedule 1-A of
the Indian Stamp-
Act, 1899 (No. II of
1899)."
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